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Executive Control over appointment of 

Judges 

2309.   SHRI JANARDHANA 

POOJAFY: Will the Minister of LAWS A ND 
JUSTICE be pleased to state: 

 

(a) wbether Government have    a  

roposal imder consideration to bring forward a 
legisiatjion (jproviding for "xecutive control 
over appointment of Judgfis of High Courts 

and Supreme Court as well as their transfers 
xrom one High Court to another; 

(b) if Jio, the details of the      pro- 

. posal; and 

 (c) The reasons for such a proposal? 

        to Unstarred                      192         
Questions 

THE MINISTER OF STATE   OF THE    
MINISTRY OF LAW AND JUSTICE (SHRI 
RAMAKANT   D. KHALAP):  (a) to (c) The 
Government decided to introduce a Constitution    
Amendment    Bill in Parliament to make 
changes in the existing system of appointment of 
Judges of the Supreme Court, Chief Justices of 
the High Courts, Judges  of    the High Courts 
and transfer of Chief Justices aend Judges of the 
High Courts. The Government felt it necessary 
to. amend the    Constitution to reiterate and 
spell out the intent of the fra-mers of the 
Constitution clearly and unambiguously with a 
view to keep* it beyond the pale      of any 
controversy.   Acccrdingly, the Constitution 
(Bifihty-Second    Amendment)     Bill, ,1997  
was circulated to members of the Lok Sabha 
March, 1997. 

Complaints against malpractice     by Vice-

President of ITDC 

2310.  SHRI JALALUDIN     ANSART: 

Will the Minister    of TOURISM    be pleased 
to states 

(a) whether ITDC management received a 

complaint letter dated 25th June, 1997 from 

the All India ITDC Employees Union 

demanding strict   disciplinary   action        

against Vice-President   (P-E)   of ITDC       

for his various malpractices causing huge , 

loss to the Corporation; 

(b) if so„ what is the reaction of ITDC 

management and action taken on the above-

mentioned complaint: and   

(c) whether TTDC management/ 

Government would like to refer the whole 

case to CBI for proper investi gation and 

what are the parawise comments/factual 

position on the points stated in the above 

mentioned letter?   
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